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Dear Shri Sharm::

Kindly refei o my letter dated 0B.05.2017 wiarein it was requestad to give
wide publicity amcsg practicing lawyers in your H:i: Court and subordinate courts
to participate in Department of Justice's pro-hono ‘>al sefvice schemea

Hon'ble P ne Minister, Shri Narendra Moc: while inaugurating digital filing
system of the Supreme Court at Vigyan Bhawan 1 10-05-2017 appealed to the
logal fraternity t come forward and take up riire.cases of poor and Under
privileged under »-o-bono legal service and regisic: themselves in Depariment of
Justice's wabsite piweaw.def gov.in) :

Since its lnunch, the initiative has seen enca. raging responsa from lawyers
across the country It is very heartening to know 1=t most of the fawyers enrollad
! registered have ziready started their pro-bono serv ces voluntarily.

Iwould, the fore, request you to kindly upl-=d my appeal in the website of
your High Court 1+ yuesting eligible advecates to isterin hittp fwww.doj gov.in.
All the litigants urr Section 12 of the Legal Servie» Authorlty Act, 1987 are also
requested to registn- in farge number for free compaent legal aid.

I would be orateful for your prompt action or. * y& matter,

With regards

Yours sincersly,
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_ (8.C. Barmma}
Shri Satish Kumar Sharma, '
Registrar General,

Rajasthan High Coc

Jodhpur-342001
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Dear Shri Sharma,

On 20" Api 2017, the Hon'ble Minister o Law & Justice, Shri Ravi
Shankar Prasad latniched a web based initiative ‘P Jono legal services’ through
which interested lawvers can register themselves 1. rolunteer pro bono services
for the underprivile:;::d litigants. who are unable te - fford it. The Department of
Justice has launciv| the online application for i''s initiative on its website
hitp /Awww doj.gov. ; Through this portal, litigants fi~: 1 marginalised communities
(us defined under s tion 12 of the Legal Services 1.*horities Act, 1987 including
maemiers of ached od castes and scheduled trii-+ women, childran sanior
citizens, persons w-i: low income and persons with - sabilities) can also appiy for
legal aid and advice 1om the pro bono lawyers.

The departn. it would facilitate connection ~etween the registered pro
bono lawyers and il srested litigants, based on locaix n of practice and subject of
expertise like civil, cr.vinal ete.

Since its laura 1. the initiative has seen eNncodi:.: Jing response from lawyers
acioss the country . an endeavour to enhance ti reach of the website, and
consequently the re.si~tration of lawyers interested | ‘olunteering pro bono legal
services, | shall be - .iteful if you can circulate the i ails of this initiative among
lawyers practicing t- lare the Rajasthan High Cour' “or this purpose, you may
utllize the proforma - losed with this letter.

I'am confide:! that your assistance in this 2gard will go a long way
strengthening the ¢t .re of nro bono legal services i - ur ceuntry.

With regards,

Yours sincerely.
(S.C. Barmma)

Shri Satish Kumar Si.. 1imna,

Reyistrar General,

Rajasthan High Court,

Jodhpur-342001
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NOTICE

‘Fro Bono Legal Services’ Initiative
Departmcit of Justice, Ministry of Law & Justice
8 May 2017

The Department of Justice has launched a web based ;:latform for ‘Pro Bono Legai
Services', available at its we bsite htip:/{doj gov.in/

I'his initiative, launched o 20 April 2017, by the Hon'bic Minister for Law & Justice
Shri. Ravi Shankar Prasad = aimed at institutionalizing p:«: bono legal services in India
Through this online portal. L1acticing advocates can voluntser themselves for pro bonc
legal services for the unde:privileged litigants who are «rable to afford it (as defined

under Section 12 of the L rgal Services Act 1987). Rejistrations can be done at
hitp.//doj.gov.in/

The database of registere ! awyers will be utilized by i3 Department of Justice to
create a liaison between thiose entitled to legal services under The Legal Services
Authority Act, 1987 and a ¢ialified lawyer providing pro boo services having expertise
ot interest in the related maiior. ' '

[he government has also Fi2osed to include and recogrise pro bono legal assistance

provided by lawyers as a ordstick to be considered fo: appointment to appropriate
positions.

Please note, Pro bono scrvices are by definition voluntary and no honorarium or
fnancial assistance shall be srovided to the lawyers.
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